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(c) Two Bills to establish and incorporate these
Universities have already been introduced in the
Rajya Sabha on August 24, 1985,

[Translation]

Safety Equipments in Coal
Mines of Bihar

475. SHRI RADHAMOHAN SINGH : Will the
Minister of COAL be pleased fo state :

(a) whether safety equipments are installed in
all coal mines of Bihar to help the workers at the
time of any accident;

(b) if so, the details thereof; and

(c) the details of coal mines where safety
equipments have not been instalied, so tar?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANTI SINGH) : (a) and (b). Safety
equipment such as main mechanical ventilator,
winders in shafts fitted with protective devices, flame
proot/intrinsically sate electricals etc., as required
under the Coal Mines Regulations, 1957 have been
installed n all the working coa! mines of Coal India
Limited (CiL) in Bihar.

(c) Does not arise.

Permanent Membership of UN
Security Council

476 PROF. RASA SINGH RAWAT : Will
the Minister of EXTERNAL AFFAIRS be pleased to
state :

(a) whether India had made efforts at different
levels to get a permanent seat in the UN Security
Council.

(b} if so, the details thereof and the outcome
therefrom; and

fc) the future role of India 1n regard to the
expansion of UN Security Council's permanent
membership being a major non-aligned country?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
I K GUJRAL) ' (a) and {b). India had expressed her
willingness to serve as a permanent member ot the
UN Security Council in the 49th Session of UN
General Assembly in 1894. This was reiterated In
the 50th Session of UN General Assembly in 1985,
Sustained efforts to promote India’'s candidature
have been made bilaterally and in multilateral
meetings. These efforts continue. However, there is
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as yet no consensus at the UN on the expansion of
the Security Council.

(c) The Non-Aligned Movement Summit held at
Cantagena, Colombia in October 1895 adopted a
declaration that the Non-Aligned countries shoula
work towards increasing the representation of
developing countries of Africa, Asia and Latin
Amaerica and the Caribbean in the Security Council.
India has also adopted this approach in the
discussions in the Open Ended Working Group of
the UN General Assembly on the "Question of
Equitable Representation on and increase in the
Membership of Security Council”.

Pending Irrigation Schemes

477. SHRI RAMENDRA KUMAR :
SHRI THAWAR CHAND GEHLOT :
SHRI VEERENDRA KUMAR SINGH
DR. LAXMINARAYAN PANDEY :

Will the Minister of WATER RESQURCES be
pleased 1o state :

(a) whether it is a fact that a number of irrigation
projects/schemes in the country are pending with
the Union Government for clearance;

(b) if so, the details thereot, State-wise,

(c) the steps taken by Government to expedite
clearance of these pending irrigation projects/
schemes; and

(d) the time by which these are likely to be
cleared particularly in Bihar and Madhya Pradesh”

THE MINISTER OF WATER RESOURCES (SHRI
JANESHWAR MISHRA) : (a) and (b). A Statement
giving State-wise details of new Major and
Medium Irrigation Projects pending clearance is
enclosed.

(¢} The Central Water Commission is holding
quarterly review meatings with State Government
Officials for early clearance of projects. It has also
set up Field Units at different places in the country
for assisting the States in expeditious appraisa!l of
the projects.

(d) Though there is prescribed limit for appraisal
of the projects, the clearance is delayed due to the
delay by the State Governments in complying with
the observations ot various Central Appraising .
Agencies.
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STATEMENT

Details of New Major & Medium Irrigation Projects Pending Clearance :

Status of Appraisal

¥ S.No. State/ Projects with Projects found Projects techno- Projects on which

Union the Planning acceptable by economically State Government are
Territory Commission the Advisory examined by the required to sort out
for Investment Committes Central Water various techno-
Clearance subject to Commission and economic issues.
(Nos.) certain compliance of consideration
observations  deferred by Advisory (Nos.)
such as Committee due to
obtaining non-resolution of
environmental & inter-State issues
forest clearance  or non-clearance
efc from environmental/
(Nos.) Forest angles etc
(Nos.)
1 2 3 4 5 6
Major Medium Major Medium Major Medium Major Medium
1. Andhra Pradesh - - 6 2 - . 1
2 Arunachal Pradesh
3  Assam - 1 - - . 2
4  Bihar - - 2 1 - - 2 .
5 Gujarat 1 ]
6 Haryana 1 1
7 Himachal Pradesh 1 1
8 Jammu & Kashmir - : - 2 1 4
§  Karnataka 2
10 Kerala 1 - 1 -
11.  Madhya Pradesh 9 1 1 3
, 12 Maharashtra 8 13 1 4 8
13 Manipur 1
14+ Orissa 1 2 2 1
15  Punjab 1 2 1
16 Rajasthan - 1 2 3 4
17 Tamil Nadu 1 1 1
18 Uttar Pradesh 7 4
19 Waest Bengal - . - - - - 1
20 Nagaland
Total - 1 44 23 2 . 23 34
[English] development and other programmes in recent pas:

(1990 to 1995). and

Expansion of Vishwabharti (b} if so. the reaction of the Government thereto”

478 SHRI PR. DASMUNSI - Wil the Ministet
of HUMAN RESOURCE DEVELOPMENT be pleased
to stale

(a) whether Vishwabharti (Shanti Niketan) has
submitted any proposal tor its expansion,

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHR! MUH! RAM
SAIKIA) - (a) and (b). Visva-Bharati, Santiniketan
has submitted a ptoposal tor establishment of



